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THI~CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACI( BENCH, CUTTACK 

-7. ............. ...:-i. ? ,,. 1 9 9C., .....  

....... . -,...AppIicant (s) 

Versus 

*.Respondent (s) 

Sr. N. Date 
	 Order with Sigaature 

rc V 

1 
Registrar 

JEaCC Sari 	.J.PaChi,learned counsel 

fr tiie a.ui:ant anu 61hri 	EhOk Ii0hCflty, 

l.arneci Senior Standing Counsel for the 

cc s aondents. 

$he aeplic ant has heen working as 

JagatsingixpUr sub-Division since 

25.2.1992 	and he has been transferred to 

u taok outh :ivision as .ZI.S.P.3. The 

rer uneer challenge is jnnexu-l. The 

eDplicarlt gave option for four places. 

grievance is that when he was wsrking 

at :uttack, there was an attaCJ on fl1 

fnily members by some anti-social elements 

ali.eedly involving risk to his life. 

1c says that he has again been tranfcrred 

o Cuttack south Division where he was earlier 

assaulted. While there is no evidence of the 

aDiicafl having filed any police complaint or 

or there is flue ca 	thir naatcr: aes b emi 



Ssrjal 
N. of 	Date of 
Order 	Order 

Order with Signture 

to the Chief Post liaster General on 30.5.1996 

and in the said representation he has narrated the 

aoove backgrune. This representation is Annexure-2. 

While the relief sought cannot be c3nsidered at 

this stage,. I direct that the applicants repreentation 

dated 30.5.1996 (Anncxure-2) filed before t1e 
/ 

Chief Post Nester General (Respondent ho.1 shall 

be considered and disposed of within four weeks 

from the date of re:eipt of a copy of this order. 

Till such time, the order assailed at .Annexure-1, 

so far as the applicant is concerned, is stayed. 

The Driginal Application is disposed of. 
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